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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-I

(BRIEF SUMMARY OF PROCEEDINGS)

Tuesday, 25® September, 2001/Ashwin 03, 1923(Saka)

QUESTION HOUR: Starred Questions 26 to 30 were raised and

replied. Replies to Starred Question 21 to 25, 31 to 40 and Unstarred
Questions 35 to 85 except 78 and 80were laid on the Table.

PAPERS LAID ON THE TABLE OF THE HOUSE:

The Finance Minister laid the following papers:

i)

vi)

Vii)

Notification dated 17.7.2001 regarding levy of tax in respect
of taxable turnover of REP DEPB and other tradable import
licenses in Delhi

Notification dated 31.7.2001 regarding Sales Tax exemption
to the Australian High Commission in New Delhi on the
purchases made for its official use as well as to purchases
made by the Diplomats.

Notification dated 31.8.2001 regarding Amendment in
Schedules I, 1T and III- Uniform floor rate of Sales Tax.
Notification dated 3.9.2001 regarding exemption of sales
tax on sale of second hand cars and four wheelers.
Notification dated 3.9.2001 regarding deletion of sub-clause
(1A) of clause (XXXIV) of Rule 11 — Delhi Sales Tax
Rules.

Notification dated 3.9.2001 regarding deletion of entry
No.65 of the list of goods taxable at first point.

Notification dated 12.9.2001 regarding amendment in Rule
8(4)(c )(ii) of the DST Rule for prescribing conditions for
withholding of forms.

2. The Minister of Health laid the following papers:

)

Notification dated 20" April, 2001 appointing Shri Rakesh
Singh, Finance Secretary-cum-Secretary Local Self
Government, Chandigarh Administration as an ex-officio
Member of the Second Delhi Finance Commission.
Notification dated 11™ May, 2001 extending the term of the
11 Delhi Finance Commission upto 31% October, 2001.
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iii)  Notification dated 12" July, 2001 appointing Shri KS
Baidwan, Principal Secretary (Industries), Govt. of Delhi as
Chairman of the IT Delhi Finance Commission in place of
Shri SR Sharma, Principal Secretary (Home), Govt. of
Delhi.

3. The Minister of Social Welfare laid on the Table of the House a
copy of Notification dated 21* September, 2001 regarding amendment
in the Rules in respect of the scheme of the Delhi Financial Assistance
to Widows Amendment Rules, 1997.

MOTION:

1. Shri Ajay Maken moved the following motion:

“ that this House agrees to the Seventh Report of the Business
Advisory Committee presented to the House on 24™ September,2001”
The Motion was put to vote and adopted.

2. Shri Mangat Ram Singh moved the following motion:

“ that this House agrees to the Ninth Report of the Committee on
Private Members Bills and Resolutions presented to the House on 24"
September,2001.”

The Motion was put to vote and adopted.

3. Shri Ram Bhaj moved the following motions:

* that this House agrees to the Seventh Report of the Comrmttee on
Public Accounts presented to the House on 24™ September, 2001.”

The Motion was put to vote and adopted.

“ that this House agrees to the Eighth Report of the Committee on
Public Accounts presented to the House on 24 September, 2001.”

The Motion was put to voice vote and adopted.

PRESENTATION OF THE REPORT OF THE SELECT
COMMITTEE: Smt. Kiran Walia, presented the report of the Select
Committee on the Delhi Fire Service Bill, 2000.

SPECIAL MENTION (Rule 287):

The following members made special mentions:
1. ~Shri Jai Bhagwan Aggarwal

2.7 Shri Bheeshm Sharma

3. Shri Mahabal Mishra

4. 7Shri Sahab Singh Chauhan

5.7 Shri Ram Bhaj

6. Shri Mahender Singh Yadav

7. Shri Jagdish Anand
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8. Shri Amrish Singh Gautam
9. Shri Roop Chand

10. Shri Surender Kumar

11. Shri Arvinder Singh Lovely

1534 INTRODUCTION OF BILL: The Indian Stamp (Delhi Second

6
Amendment), Bill, 2001(Bill No.18 of 2001) was introduced by the
Minister of Finance, with the leave of the House.

7 15.35 ,(ZﬁLING ATTENTION MOTION : Shri Mukesh Sharma and Dr.
Jagdish Mukhi called the attention of the Minister of Food & Supplies
towards the problem of non-availability of food grains to the people
living below the poverty line from public distribution system.

The Minister of Food & Supplies made a statement.

8 16.15  The House adjourned for tea break

9 16.45  The House reassembled.

10 1652 MOTION UNDER RULE 107:
With the permission of Chair, Shri Mukesh Sharma moved the
following motion:
“This House recommends to the Central Government that the people
living in unauthorised colonies, Jhuggi-Jhopris, resettlement colonies,
DDA Janata Flats, slums, landless villagers and Class IV ‘Government
employees be treated as living below the poverty line and under the
BPL Scheme, food grains be made available to them from the Public
Distribution system”

The Motion was put to vote and adopted unanimously.
11 16.5%HORT DURATION DISCUSSION: In the short duration discussion
“on situation arising out of CNG crisis in Delhi the following members

participated:
1. Smt. Kiran Chaudhry
2. Shri Nand Kishore Garg
3. Shri Mukesh Sharma
4. Dr. Harshvardhan
5. Dr.(Smt) Kiran Walia
6. Shri Subhash Chopra
The Minister of Transport replied to the Discussion.

12 18.32  The House adjourned for the day.
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